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Corporation bave appointed the Syadicate as 
their ngents for procuremetlt of food grains iD 
order to minimise complaints of favouritism. 

12 hn. 

CALUNG ATTENTION TO A MAlTER 
OF URGEl'{I' PUBLIC IMPORTANCE 

RllCENT INCIDENTS IN LEH" 

SHRI M. L. SONDHI (New Delhi): Sir, 
I dll the attention of the Minister of Home 
Affairs to -the followiDg matter of urgent 
public importance and request that he may 
make a statement thereon: 

"The recent incidents in Leh necessit· 
ating the despatch of Central Reserve 

• Police thereto". 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
VIDYA CHARAN SHUKLA): Mr. 
Speaker, Sir, accordiDg to information 
received from the Government of Jammu 
and Kashmir there was a dispute over 
property between a brother and a sister in 
village Saboo of Ladakh district. The 
brother is a Buddhist and the sister a Muslim. 
The brother is reported to have occupied a 
disputed hut in the night between 15th aod 
16th March and planted tbree small Buddhist 
flags tbereon. It is alleged tbat these flags 
were pulled down by some persons. This 
led to an excbange of words between the 
parties and resulted in some tension. 
Following this iDcident a hartal was observed 
in Leh on 25tb Marcb and tbere were some 
disturbances on tbat day during the course 
of which a few police personnal received 
injuries from stones tbrown at them. On 
3rd April, the Buddhists took out a proce­
ssion iD Leb which was not peaceful and 
had to be dispersed by the district police. 
Orders under section 144 Cr. P. C. were 
promulgated and appropriate cases have been 
registered by the police including one under 
section 295-A Ranbir Penal Code. A sma1l 
contingent of the Central Reserve Police was 
sent from Srinapr as a precautionary 
measure. 

SHRI M. L. SONDHI: Sir, I would 
like you to look at the current situation iD 
Ladakh in the context of history of neglect, 
intrillle and inefliciency of the State Govern-

ment and apathy of the Central Government 
for two decades, duriDg which time a deli­
berate and mischievous plan seems to bale 
been developed Ie frustrate the enjoyment of 
the elementary buman rights by tbe people 
of Ladakh and to undermiDe public confi­
dence generally iD the rigbts wbich tbey 
enjoy iD tbis country. The present"incident 
is one of a series and the cumulative result 
bas been that the people of Ladakh feel 
today tbat life and liberty are in serious 
jeopardy. According to the MiDister of 
State for Home Affairs, tbis is a small 
incident of a private nature, whicb has 
escalated iDto a bigser quarrel. But he has 
not revealed to the House the carefully 
coordiDated objectives of certaiD crimiDal 
elements who have infiltrated the adminis­
tration and who bave not hesitated to add 
fuel to fire -and wbo master-minded tbe 
present situation of tension and violence 
in order to harm tbe national ioterest of 
India. Has the Central Intelligence been 
concerned about tbis well-planned threat to 
our national security? There is a group 
wbich is promotiDg violence and communal 
hatred in Ladakb but the police has failed 
to apprehend them and, in fact, it is widely 
believed that there are elements in the police 
who are actively encouragiDg these crimi-
nally-iDtentioned persons. The Home 
Minister has, unfortunately, failed to obtaiD 
full details from tbe State Government and 
I think Sbri Chavan, wbo went recently to 
Srinagar, has also failed to obtain tbese 
details as a result of his private conversations. 
Now this supreme forum of the Indian people, 
includiDg the people of Jammu and Kashmir 
and Ladakh, has been denied an opporltJDity 
to go into this maller, because information 
has not been given to the House. I trust 
I am voieiDg the feelings of the entire House 
when I say that the Home Minister must 
deal with this matter with energy and 
determination and tell the State Govern­
ment in no uncertaiD language that procras­
tination in such a vital matter as law and 
order will not be tolerated, more especially 
when it poses a threat to the military 
security of India. SiDce the situation in 
Ladakh cootinues to deteriorate, may we 
expect the Home Minister to offer full 
Central assistance, not only police but 
admiDistrative assistance, to the State 
Government because there has been admiDi­
strative failure ? I should like to remind the 
the House that Saboo village, where the 
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[Shri Vidya Charan Shukla] 
incident took place, is connecied by a good 
jeepable road which runs to East of Leh 
towards the Nubra area whi~h borders both 
Pakistan and Chinese-occupied Sinkiang. 
In fact, this Saboo village is in an area 
which is. vital form the militry point of view 
since beyond Saboo no vehicular traffic can 
be allowed. 

I trust the Home Minister will answer 
this seriously and not make it a debating 
point. It is for him to find out why our 
security has been imperilled. 

I do not know whether the entire back­
ground story about the police is known to 
the Minister of State or to his senior Minister 
because the Chief Minister of Jammu and 
Kashmir has not visited Leh or Ladakh at 
all. He is a fine Chief Minister who never 
visits a part of the territory which is entrusted 
to his care! The ~t Superintendent 
of Police in Leb, who looks after the Whole 
Ladakh area, has been holding this office 
for nine years with a small break. He is 
the undisputed lord, the master of all that 
he surveys. During this time his reputation 
bas sunk to the lowest possible- level. The 
Jammu and Kashmir Government are using 
this officer as a tool to oppress the people 
oC Ladakh; in Cact, this police officer is 
regarded as a powerful politician and not 
like a police officer. 

Finally, an incipient Telangana type oC 
situation is developing in Ladakh because 
after the general elections out oC the two 
MLA" and two MLCs from Ladakh none of 
them has been given any important responsi­
bility in the Cabinet. The MLA from 
Srinagar has been asked to look after Ladakh 
in addition to all his multifarious Cunctions 
as a Minister. 

The situation worsened only after the 
unwarranted Iathi-charge at the Polo Ground 
in Leh about which he has not told you. 
On the 29th the Ladakh Buddhists' Asso­
ciation sent him and the State Government 
a telegram. No reply was given to that. 
The result was that on the 3rd April 5,000 
of them went out in a procession. They 
should have protected this procession, 
Insted, a miscreant fired a shot from one 
oC the windows and used firearms in the 
bazar and injured grievously one of the 

members of this procession. Imagine such 
a thing happening here in Delhi or else­
where! But it is far away Ladakh, a Car 
away place, which they want to forget. 

Will the Home Minister outline specifi~ 
steps to di~rge th~ Centre's responsibility 1 
Will he announce a Central Advisory 
Committee Cor Ladakh 1 Will he initiate 
discussi~ns with the Chief Minister of Ladakh 
on a new political arranrement 1 That is 
what is necessary. The Gajendragad~.ar 
Commission has warned .. . (Interruption). 

MR. SPEAKER: Let him answer that 
questson. 

SHRI M. L. SONDHI: Has the clock 
stopped for them ? 

MR. SPEAKER: Order, order. You 
have put a question; now let him answer it. 
You answer, "Will you discuss with the Chief 
Minister oC Ladakh 1" iC there is one. 

SHRI VIDYA CHARAN SHUKLA: The 
hon. Member's ·statement is full of all Kinds 
of insinuations and allegations. 

SHRI M.L. SONDHI: He does not want 
a debate at a high level. He makes it a 
debating point by saying that it is an insinua­
tion; I am not responsible; I am from the 
Opposition. Have they the monopoly of all 
the wisdom 1 Why start on a wrong Coot1 
Let him come to the problem: What is wrong 
with Ladakh? Let Shri Karan Singh get up 
and answer it if the hon. Minister of State 
can not answer it. 

MR. SPEAKER: If you make a ten­
minute speech, you wait at least for two 
minutes. 

SHRI VlDYA CHARAN SHUKLA: The 
Government of Jammu and Kashmir is fully 
seized of the matter. There in no question 
of neglecting Ladakh or undermining the 
situation there. We have full report and full 
information about what is happening there . 
and we have taken effective measures. The 
hon. House knows that the Gajendragadkar 
Commission made several recommendations 
regarding Ladakh and most oC them have been 
accepted and are beiDg implemented. 



161 Recent Incidents CHAITRA 27. 1891 (SAKA) In Leh (C. A.) 162 

SHRI KANWARLAL GUPTA. Delhi 
Sadar) : Why not all? 

SHRI M.L. SONDHI: It is a travesty of 
facts. Shri Chavan said in the Rajya Sabha 
trutt they shall give them more time. You 
are giving them. more time. 

SHRI VIDYA CHARAN SHUKJ.\: The 
territory of Ladakh occupies a special position 
and it is being given a special treatment. . 

SHRI M.L. SONDHI: Of neglect and 
ignorance. 

SHRI RANGA (SRIKAKULAW): He 
asked you to form an advisory committee. 
Youodid not give an answer to that. 

SHRI VIDY A CHARAN SHUKLA: If 
you can point out a question which the han. 
Member asked and which I did not reply. I 
am prepared to answer it. 

SARI BAL RAJ MADHOK (SOUTH 
DELHI); Are you prepared to have an advi­
sory committee for the affairs of Ladakh and 
are you prepared to have a separate political 
set-up for Ladakh? These are the two ques­
stions he asked. 

SHRI M.L. SONDHI: Who fired from 
the window? 

SHRI VlDYA CHARAN SHUKLA: He 
should allow me to answer. He jumps ·up 
like this. 

SHRI M.L. SONDHI: I jump up in sheer 
indignation... (Interruption) 

SHRI VlDYA CHARAN SHUKLA: 
These I wo questions are not answerable 
by us. They relate to the Government of 
Jammu and Kashmir. I am not going to 
answer them. 

SHRI BAL RAJ MADHOK: This is 
wrong. Ladakh is a very sensitive area. 
Otherwise why shnuld you have a question at 
all? The Central Government is invoh-ed. 
Why are you running away from 
responsibility? (Interruption) 

SHRI M.L. SONDHI: What about Telco­
gena-type situation? (Interruption) 

MR. SPEAKa: Shri Kushok Bakula. 

SHRI M.L. SONDHI: 

MR. SPEAKER: I take serious objection 
to this. It is expunged. He is more energetic 
than you. Only he cannot shout like you. 

SHRI M.L. SONDHI: I withdraw it. 

MR SPEAKER: You cannot insinuate 
like this. 

SHRI M.L. SONDHI : I apologise to the 
han. Member. 

MR. SPEAKER: It is not that those who 
shout and jump up are only energetic. He 
is a very respectable person. Such reckless 
statements should not be made in the House. 

··Expunged by order of the Chair 
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MR. SPEAKER: That is wbat I euctJy 
wanted, No deieption went to Telenpua 
but every Party leader went tbere and came 
back independently on bis own. I do DOt 
think anybody can 80 to Ladakh unIeIs the 
Government qree to send a cIeIeptiDn. I do 
not tbink it is diflicult. It is such a far 
flung place and border area. They say -it is 
a neglected area. I think it will be advisable. 
If not the Government may c:onsider it. 
To Teleagana everybody can 80 and come 
back. Mr. Natb Pai went and came back, 
Shri Madbu Limaye went and came back. 
There are so many people wbo went tbae, 
but not to Ladakh. Therefore, I tbink 
Government may consider Mr. Kusbok 
Bakula's suggestion. 

It seems to be a fair sugcstion. G0v-
ernment may please consider it. 

.n ~""QIIR (~): If'Jit • 
~~fiI; ~it; .nm ~~ ;;flif ~~ ~ ~~ ~ 

fimTm'!1t iI"R'I'~, it ~'fit; ~~~'{T fiI; lftm~~~ . 
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SHRI BAL RAJ MADHOK: The most 
important recommendation was that Ladakh 
ahould be a separate territory ... (Inlerruplion) 

MR. SPEAKER: I cannot allow ... 

SHRI BAL RAJ MADHOK: He has 
not answered that question. 

.-rlfA .... ~:~~, 
itit ~ 'IT f.f; 'lilt ~ ~ 
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SHRI RANGA rose-

MR. SPEAKER: All the reeommenda­
tions are under consideration. They have 
not been accepted so far except that one. 
That is a different matter. 

SHRI RANGA: Would you accept the 
suggestion? Today or tomorrow you may 
ask the Minister to go over to you for ten 
minutes or so to explain what they are trying 
to do in regard to other recommendations. 

MR. SPEAKER : For you and other 
members of the House, I have supported the 
idea of a small delegation. It is a far-off 
place and they will be very happy to see some 
places there. After all, they are not' going 
to create trouble there. They wi1\ go there 
only to understand the problems. I have 
said that. I do not think that a Speaker 
can do anything better than that. 

12.15 hrs. 

PAPERS LAID ON THE TABLE 

NOTIFICATIONS UNDER BENGAL FINANCE 
(SALES TAX) ACT IN UNION TERRITORY 
OF DELHI AND DELHI SALES TAX 
. (EIGHTH AMENDMENT) RULES. 

THE MINISTER OF STATE IN THE 
MINISTRY 'OF FINANCE (SHRI P. C. 

SETHI) : I beg to re-Iay on the Table a copy 
each of the following Notifications under 
sub-section (4) of section 26 of the Bengll 
Finance (Sales T~) Act, 1941, as in force in 
the Union territory of Delhi :-

(I) Notification No. F. 4 (1251/68-Fin . 
(G) published in Delhi Gazette 
dated the 7th November, 1968 
containing corrigendum to Notifi· 
cation No. F. 4 (125)!68-Fin. 
(Genl) dated the 27th Septem­
ber 1968. [PlacM in Library. 
Se .. No. LT-2287/68] 

(2) The Delhi Sales Tax (Eighth Amend­
ment)· Rules, 1968 (Hindi and 
English versions) published in 
Notification No. F. 4 (1:2J)/86-
Fin. (G) in Delhi Gazette dated 
the 15th November, 1968. 

[PlacM in Library. See No. LT-
2588/68.] 

PRODUCE CESS RULES PuBLISHED IN 

NOTIFICATION UNDER PRODUCE 
CESS ACT 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD, AGRICULTURE, 
COMMUNITY DEVELOPMENT AND 
COOPERATION (SHaI ANNASAHIB 
SHINDE): I beg to lay on the Table a copy 
of the Produce Cess Rules, 1969, (Hindi and 
English versions) publisbed in Notifi~tion 
No.G. S. R. 888 in Gazette of India dated the 
28th March, 1969, under section 22 of the 
Produce Cess Act, 1966. [Placed in Library. 
See No. LT-783/69.] 

PUBLIC ACCOUNTS COMMITTEE 

SIXTY-NINTH REPORT 

SHRIMATI SUSHlLA ROHATOI 
(Bilbaur): I beg to present the Sixty-ninth 
Report of the Public Accounts Committee 
on Appropriation Accounts (Defence Services), 


